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I to Bills 

12.11A bra. 

AMENDMENTS TO RULES OF 
LIBRARY COMMITTEE 

Seereta..,.: Sir, I also lay on the 
Table a copy of the amendmenl.s to 
rules 1 and 4 of the Rules of L.ibrary 
Committee made by the Speaker. 

~ bTl. 

RE: PRESIDENT'S ASSENT TO 
BILLS 

Sbrl Har! VlabDu Kama", (Hoshan-
ga·bad): Sir, I seek a clarlHcation 
with regard to the Bills laid on the 
~ a le which were assented to by the 
President during the interregnum. 
'fhe bulletin dated the 14th May re-
uched Us containing the following itl-
(ormation: 

It says that the wo Bills were re-
turned by Rajya Sabha on the 13th 
lind 14th of May, after the Lok l:Iabha 
had been prorogued or adjourned 
Blne die. Of the two Bills, one was 
the Kerala Appropriation Bill and 
the other one was the Represenl.a-
llon of the People (Amendrn"n\) 
Bill. Both were returned by l{ajya 
8abha without amendments to Ihis 
House. 

Now. Sir, may I invite your atten-
tion to Rules 97 and 103. Hule 97 
which deals with Bills other than 
Money Bills and Rule 103 which 
,jeals with Money Bill.. May I r.au, 
Ily your leave, Rule 97? It says: 

"If a Bill other than a Money 
Bill passed by the House and 
transmitted to the Council is 
passed by the Council without 
amendment, the message receiv-
ed from the Council to that elt",,! 
sha 11 be reported by the l:Iecre" 
tary to the House," 

'lule 103 i. on similar lines, that the 
'Ilessage received should be repol't-
ed to the House by the Secretary. 

Now, this House was not in s~ssion  

The House had adjourned on the 11th 
May. The Bills received back from 
the Rajya Sabha on the 13th nnd 
14th were submitted to the President 
for assent without lraving been duly 
passed finally by this HOuse accord-
ing to the Rules of Procedure which 
this House has made tor itself, and 
becaUse the lacuna is that the message 
received from the Rajya Sabha wa .• 
not reported to this House in accor-
dance with Rules 97 and 103 of th ... 
Rules of Procedure, I believe that 
the Bills that have been , .. senterl to 
by the President and become Act. 
are not in order, if I may use that 
expres3ion, or have been passed 
into law are ultTa "iTes 01 the Con-
stitution and the Rules adopted by 
the House. 
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